[08 August, 2024] 199

MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member, Shri Amar Pal
Maurya.

Demand for running of superfast and Vande Bharat trains from Sheikhpura
district of Bihar and its surrounding stations

2 ¥ TRU1 g ([98R): A8Iey, H 317ud A1Egq ¥ WRPR B &1 Udh H5dqUl
feer oY 3R MBI FHAT ATEAT E |
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14 AT 9 |

MR. DEPUTY CHAIRMAN: The hon. Member, Shri M. Mohamed Abdulla (Tamil
Nadu) associated himself with the matter raised by the hon. Member, Shri Shambhu
Sharan Patel.

Need for Regulation of Private Detective Agencies

SHRI KESRIDEVSINH JHALA (Guijarat): Sir, private detective agencies are on the
rise, catering to needs from personal investigations like infidelity and background
checks to corporate inquiries such as fraud and due diligence. These agencies offer
valuable services, also pose substantial threats to personal identity and information
security. The lack of stringent regulatory framework has aggravated concerns, leading
to potential misuse and abuse of data.
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The primary threats posed by agencies are unauthorized access to and misuse
of personal information. Detectives often employ covert methods to gather data,
including surveillance, tracking, and hacking digital devices. If these agencies remain
unregulated, the potential for violations will escalate. They could resort to illegal
surveillance techniques such as wiretapping, hacking and unauthorized tracking.
Lack of oversight means there is no legal recourse for victims of these activities,
leaving them vulnerable and without protection. Moreover, the information gathered
by agencies could be sold or leaked to third parties, including criminals. In corporate
world, competitors could exploit private detectives to engage in corporate espionage,
stealing trade secrets and intellectual property, indulging in insider trading.

The previous Government, in 2007, proposed a Private Detective Agencies
(Regulation) Bill. However, despite its significance, the Bill was withdrawn, leaving a
regulatory vacuum. The withdrawal has allowed unregulated growth in the sector,
with examples of malpractices. Introducing legislative framework is imperative to
ensure these agencies are bound by law. Provisions such as establishment of a
central regulatory authority, registration, audits, stringent penalties for breaches,
guidelines on permissible investigative methods, rules to prevent the misuse of
collected data. | urge Government to look into it.

MR. DEPUTY CHAIRMAN: The following hon. Members associated with the issued
raised by hon. Member, Shri Kesridevsinh Jhala: Shri M. Mohamed Abdulla (Tamil
Nadu), Shri Haris Beeran (Kerala), Shri Balyogi Umeshnath (Madhya Pradesh),
ShriMahendra Bhatt (Uttarakhand), Shri Mayankbhai Jayadevbhai Nayak (Gujarat),
Shri Kunwar Ratanjeet Pratap Narayan Singh (Uttar Pradesh), Shri Samik
Bhattacharya (West Bengal), Shri Sadanand Mhalu Shet Tanavade (Goa), Shrimati
Sangeeta Yadav (Uttar Pradesh), Shri Pradip Kumar Varma (Jharkhand), Shri
Nagendra Ray (West Bengal), Shrimati Ramilaben Becharbhai Bara (Guijarat), Shri
Babubhai Jesangbhai Desai (Guijarat), Ms. Indu Bala Goswami (Himachal Pradesh),
Shrimati Darshana Singh (Uttar Pradesh), Shri Madan Rathore (Rajasthan), Shri
Rambhai HarjibhaiMokariya (Gujarat), Shri Krishan Lal Panwar (Haryana), Shri Lahar
Singh Siroya (Karnataka), Shri Shambhu Sharan Patel (Bihar), Shrimati Dharmshila
Gupta (Bihar), Shrimati Sumitra Balmik (Madhya Pradesh), Shri Naresh Bansal
(Uttarakhand), Shri Babubhai Jesangbhai Desai (Gujarat), Shri Subhash Barala
(Haryana), Dr. Parmar Jasvantsinh Salamsinh (Gujarat), Shri R. Girirajan (Tamil
Nadu) and Shri Amra Pal Maurya (Uttar Pradesh).
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The House stands adjourned to meet at 11.00 am on Friday, the 9™ August,
2024.

The House then adjourned at eleven minutes past eight of the clock
till eleven of the clock on Friday, the 9" August, 2024.
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